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CENTRAL ~OvllNIS'lBATIVE TRHUNAl 
,i_LL.l\HfffWi\D SEN:81 ALlAHABA~. 

Allaha~ad, this the 2,tb day of April, 200,4. 

QUOHJM : HON. MR. JUSTICE S .R. SINGH, V.C. 
HON. MR. D. R. T-D#\f1~,-~ 

C.C.A. No.211 c;,f 2003 
in 

O.A. No. 435 of 2002 

Pa rsiddhi .Ram •••••• 

Counsel for applicant : Sri Sudama 1am. 

Versus 

• •••• Ar,pl Lea nt , 

1. Shri N.K. Shazma, Senior Divisional Finance Mana,er, 

North Central Railway, Allahabad. 

2. s. Surnitra Va run, F .A. and CAO, North Central Railway, 

Allaha~ad. 

3. Mrs. Maya Sinha, F.A. & CAO, Northern Railway Headquarter 

Ba reda House , New Delhi. 

,4. Shri R •• Ja.ruhar, General Jana!Jer, Northern Railway, 

Baroda House, New Delhi. 

• • (I. ••••• • ••.•• Respondent& • 
--...-/ ---- ...... 

Counsel for resiaondents : Sri P. Mathur. 

ORDER 

BY HON. MR. JllSTICE S .R. SINGH, V.C. 
~ 

Heard Sri Sudama BaJ). learned counsel for applicant 

and Sri P. Mathur, learned counsel for respondents. 

2. The ap,-licant, a Railway servant, retired frQ'll 

service as Senior Section Officer fr<l)ID the office of Senior 

Divisi~nal Accounts Officer on 30.-4.1991. It appears that 

~ecause of disci~linary proceedings a!ainst him, his ~ensio­ 

nary ~enefits/dues were not settled a(!d heing_ag_!~i~yed_h _ 
-=- - - -- -- 

macle a representation dated 1,.a.2001 and later instituted 

O.A. No.-435/02 for issuance of a direction to res,ondents te 

decide the re,resentation and for Payment of retiral ~enefit, 

with interest from the date of his retirement. The said O. 

came to be vide order dated 17.3.2003 (Annexure-, 

VJ." • .. 
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with a direction to the .Senior Divisional Accounts Officer, 

Northern Hallway, Allahabad to consider and decide the 

representati0n dated 1,.a.2001 filed my the applicant within 

a period ef three months from the date of recei11t of a copy 

of the order. Thereafter, the Senior Divisional Finance 

Manager, North Central Railway, Allahabad z)assed the followin! 

order dated 2.5.2003 :- 

" In reference to your above ci tad letter the D,A. is 
very much intended to finalise the r&AR case at the 
earliest. But due to non-availability of relied 
upon dccunerrts which are in custody of Spl.Jud!e 
Anti Corru}'}ti0n {vest) Lucknow are necessarily 
required for dispesal of your case by President of 
India under Rule (9) & 10 0f Indian Bailvvay Pensian 
Rules, 1993. All out efforts i.e. directiGns from 
Hon'ble Allahabad Hi h Court Lucknow Bench to Hon' 
ble S~l.JUdfile Anti Corru~tion (West) Lucknow fQr 
supplyin~ the documents tc Disciplinary Authority 
have been QbtaiAed but the complete relied upon 
documents have not been supplied by the Hon I bla 
Court as a result there is delay in finalization 
of yaur representation. 

As soon as -the relied u~on documents related te your 
r:&AH. case are received from Spl.Hon'ble Spl.~udge 
(West) Lucknow, your L&AR case will be processed 
to Com~etent Authority i.e. President of India for 
acCQXdin! sanction for imposition of penalty.n 

3. Earlier also the applicant had instituted O.A. No. 

70~/91 in respect of his claim relating to ,ension~ry dues. 

That O.A. too was disposed of vide order dated 2~.11.92 with 

the observatiorv'direction to complete the enquiiy within a 

period of four months. The a plicant was !iven liberty to 

approach _ti:!~ Jril:)1.maL if the-enquiry wer,;;;e-not completed ---- 
within the ~eriod sti1ulated in the order. It a-~ears that 

it was in these circumstances that subsequent O.A. No.~5/02 

was instituted. 

~. The fact is that retiral dues of the applicant have 

not yet been settled. In Counter ffidavit, filed by Senior 

~ 
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Divisional Finance Jlana$er, N.C.R., Allahabad, it has been 

oz, x., 
stated that on detection of fraud related documents were 

./ 

seized by the C.B.I., Lucknow who~ finally processed the 

case before Special Judge, Anti Corrupti0n ( est), Lucknow 

and the do~\lffients required for finalisation of retiral dues 

bein! in custody of Special Judge, Anti-Corruption, Lucknow., 

final decision in the matter could not be taken. However, 
~ as: ~~~,..t..--- 

it is further statedt- that Railway administration have tried 

their level best to get the documents from the concerned ,_ 
i~ tl..M: er.- -- 

court and Jmmediately after receipt of copies of the ~~ 

relied upon doc~~ents, the case of the applicant shall be 

processed for finalisation of his disciplinary· roceedings 

under the rules and since the a~plicant has already been 

superannuated, further decision in the matter can be taken 

only under the authority of the President of India. Sri P. 

Mathur, counsel for Railways states at bar that thou!!Jh there 

is no definite avennent in the counter affidavit, he has 

~instructions to say that the matter has been .referred to . ~ ~t1/ t: t\~~A-0/ N~A~ v-~ WJH ~~ 'J..{"'\o\04~ ~~~-ss,~\J 
Railway Board and after the matter is rocessed by the »: • 1 · 

Board and U.P.s.c., it will be sent to Presiden~ for awa1.·din1 

unishment etc. In the circumstances, therefore, it cannot 

said that respondents have wilfully and deliberately failed 

to decide the representation and fox that pur~ose failed to 

complete the disciplinary proceedings. However, it is 

expected that final decision in the matter will be taken 

as early as possible. 

5. In the circumstances, we find that no c-ase of 

contempt is made out. The C.C.A. is disposed of accordingly 

~- 
A.M. 

~ v.c. 

Asthana/ 


